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(c) if so, the progress so far made 
in the completion of the said sewerage 
scheme?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NA-
RAIN SINGH): (a) Yes Sir.

(b) The DDA has reported that a 
pit was dug a<nd arrangements made 
by DDA anj not by Delhi Adminis-
tration, to launch the scheme.

(c) The scheme is at the final stage 
of completion.

Insecticide Board

3762. SHRI JYOTIRMOY BOSU: 
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the performance of the 
Insecticide Board has been far from 
satisfactory;

(b) whether it is a fact that the 
Board has become a tool in the hands 
of multi-nationals and are making 
the country depenedent on imports of 
essential formulations which could 
have been manufactured in this coun-
try; and

(c) the details thereof and all mat-
ters connected with the same?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND RURAL RECONSTRUCTION 
(SHRI R. V. SWAMINATHAN): (a) 
No, Sir.

(b) No, Sir.

(c) Details are as per statement:

Statement

The Central Insecticides Board has 
been constituted under Section 4 of 
the Insecticides Act, 1968. The Board 
is required to advise the Central and 
State Governments on technical mat-
ters arising out of the administration 
of this Act and also to carry out the 
functions assigned to the Board by 
or under this Act. Under the Act. the

Board may advise the Government on 
matters relating to:—

(a) Risk to human beings and 
animals involved in the use of insec-
ticides and the safety measures

, necessary to prevent such risks;

(b) Manufacture, sale, storage, 
transport and distribution of insecti-
cides with a view to ensure safety 
to human beings and animals.

2. The Act provides that the Board 
should be headed by te Director Gene-
ral of Health Services and besides him 
16 other ex-officio members who are 
mostly Heads of Departments and 
Scientists of repute are on the Board. 
The other 12 members of the 29 mem-
bers Board, are nominated by the Cen-
tral Government for a period af 3 
years. Under the Act, the Board may, 
with the previous approval of the 
Central Government, make bye-laws 
for regulating its own procedure and 
the procedure of other Committees 
constituted thereof and the conduct of 
all business is to be transacted by it 
or such Committee(s). The Insectici-
des Rule, 1971 framed under the In-
secticides Act, 1968 (46 of 1968) fur-
ther vests the Board with the follow-
ing functions:—

(a) advise the Central Govern-
ment on the manufacture of insec-
ticides under the Industries (Deve-
lopment and Regulation) Act, 1951

(65 of 1951);

(b) specify the uses of classifica-
tion of insecticides on the basis of 
the toxicity as well as their being 
suitable for serial application;

(c) advise tolerance limits for in-
secticides residues and on establish-
ment of minimum intervals between 
the application of insecticides and 
harvest in respect of various com-
modities;

(d) specify the shelf-life of insec-
ticides;

(e) suggest colourisation, includ-
ing colouring matters which may be




